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The Lok Sabha r e-assembled after 
Lunch at T hirty-f ive minutes past 
Fourteen of the Cwck. 

fMR DEPUTY-SPEAKER in the Chair] 

MATTERS UNDER RULE 377 

MR. DEPUTY SPEAKER : 
matters under rule 377. Shri 
Behari Behera. 

Now, 
Rosa 

( i) SCARCITY OF C EME.N''r IN 0RISSA 

• SHRI liASABEH ARI BEHERA 
(Kalahandi) : Mr. Deputy-Speaker, 
Sir, I would like to rais~ the follow-
ing matter under rule 377. 'fhe con-
struction work of a numter of pro-
jects of Orissa have come to a stand-
still due to the severe scnrcity of 
cement and they are not ~oirig to be 
completed b y the end of March, 1 D82, 
i.e., their t arget da tes ot comple tion. 
T he Government of Indi a ha s alloca-
t ed 12 lakh metric t onnes of cement 
1 r the State of Orissa annuall.v. Ac-
cordingly the Central Cement Con-
1 rel Board. New De1hi. sh ,,uld supply 
3 lakh m etric t onnes of ce:-nent to 
Orissa in every quarter whereas 
81.000 metric tonnes have been sup-

-plied to th at S tate so fa r. This is 
r eally very inadequate to meet the 
dema'rld of the State for the rnnstru c-
t ion of various on-going projects. 

Bali Mela, In"lravC1t i and Bengali 
multi-purpose projects are under 
onslruct ion in Orissa at presen t. A 

num'Jer of Centrally sp0r..sored in-
dustries and h ousin: schem~s are 
at the various stages of <"' Cl"1struction 
in that State. Apart at from ih'.s, 
houses are going to b!> built in the 
flood affected area 5 ri . d ridges are 
und r con t r:..iction on various natio-
nal high Nay5 that p a<=s through Orissa . 

Therefore it is desira ble that Oris-
sa should get its full share of cement 
as per ihe a lotment made by the 

entre. Unless cement is supplied as 

per the requirement of the State. all 
the developmental programmes un-
der implementation in Orissa will be 
retarded. This issue ~o-r.cerns the 
in terest of the entire State. 

In view of this I dema nd that ce-
ment should be supplted tc State o! 
Ori ssa as per the Ce::itral allocation 
without any-iurther delay. 

(ii) LACK OF ADEQUATE FACILITIES FOR 
PILGRIMS TO V AISHNO DEVI SHRINE 
I N J A MMU AND K ASHMIR. 

SHRI BHEEKHABHAI (Banswa-
ra): N.i.r. Deputy-Speaker, Sir I would 
like to raise t he following matter un-
der rule 377. 

Mata Vaishno Deviji's pilgrimage 
has assumed a couri : rywide impor-
tance. Foreigners also vis "t these 
hrines to offer thei.r prayers to this 

goddess. Al most ever~1 ye1r lakhs of 
people visit this shrine loca ted in the 
State of J & K. 

The devotees have to qo all the way 
to the temple thro'..li:? h a lon g foot 
j ourney on the m ountilin. It may be 
noted that the Government virtually 
do not provide any fa cility for these 
devotees. 

While per form ing their foot jour-
ney, even the basic amenities like 
drinkina water is not pro .i 1:\t?d to the 
ce•· tees. So m uch so that persons re-
ac°IJ ing the shrines h~ve h ~n-dly any 
b~Her place for their ni,gh~ halt which 
is essential :n view of the long foot 
journey involved to r each the tem-
ple. 

I shall, 1 here fore, r equest the Min-
ic: er fo r Tourism and Civil Avia tion 
as well as the Departmen t o: Culture 
1.o look into 1.be matter and arrange 
immediately the foll owin g b:isic am-
en"ti'?S to lakhs of devotees who go 
to the shrine to off.er their prayers. 

----- - - · ----- ---------------
• The original speech was delivered in Oriya. 
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1. On the way to shrines at least 
two or three inns. may he construA?-
ted which would cater for providing 
drinking water, tea, etc. as well as 
some food items. 

2. Well-maintained tourists lodge 
may be constructed near the temple 
which would also provide necessary 
food items and blankets, etc., to devo-
tees. 

·3. The temple should be mail;tain-
ed properly undertaking necessC1ry re-
pairs, etc. 

4. Necessary .oolice arrangements 
may be made to avoid any law and 
order problem on the way and around 
the shrines. Yt 

( iii) NON-AVAILABILITY OF KEROSENE 
OIL IN GORAKHPUR AND OTHER DIS-
TRICTS IN EAsT UTTAR PRADESH 
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(iv) TRANSLATION IN VARIOUS LAN-
GUAGEs OF THE GREAT WORKS or 
THE POET SHRI SUHR~vtANIAM' . 
BHARATI. 
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